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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 922/2024

IN THE MATTER OF:

Residents Welfare Society Shyam Kunj .... Applicant
Versus

Government of NCT of Delhi & Ors. .... Respondent(s)

On behalf of Irrigation and Flood control Department, GNCTD, respondent, most
respectfully it is submitted before the Hon’ble Tribunal that:

1. As per the records available, some portion of the land which is situated in
Village Goela Kurd was acquired vide Award No 1991 Dt: 29.08.1967 for a
lift irrigation Scheme for public purpose. The Copy of Award appended as
Annexure-A

2. Due to some technical reasons, the above scheme was dropped and the same
was conveyed vide Additional Secretary, Department of Agriculture, GOl,
letter No : F.6(10)/68-DL/Dt 27.08.1969. Consequently, it was decided to
release the land to its owner subject to condition that amount of compensation
paid to the land owner is refunded back to the land Acquisition Collector. This
decision was conveyed by the Secretary (L & B) vide his letter No: 7(29)/81-
L&B/12539 Dt: 27.03.1987.

3. In 1987, the process of handing over of land back to land owners was kept
under hold due to a proposal intended to revive the above lift irrigation scheme
as “ Goela Lift Irrigation Scheme”. But, during the feasibility of execution of
the above scheme, heavy encroachment in some villages viz Khera, Paprawat

and Dindarpur, was noticed, making the removal difficult.



3. Finally, the Goela Lif IlTigation3<8¥16 was also dropped in the year 1988
and conveyed vide Under Secretary (LA) Delhi Administration vide his letter
No. F.7(29)/81/-L&B/28984. The same was conveyed to the concerned land
owners vide notice no: CEF/SW/T-7/KESI/Phase-111/87-88/8292 Dt:
25.04.1989.

5. In pursuit, it was decided that the land would be released only to the actual
owner or legal heirs of the ex -owner of the land according to their shares in
above referred Award No 1991 Dt: 29.08.1967. The procedure followed
involves the actual owner or legal heirs of the ex -owner deposits the
compensation amount, interest and development charges. A reconveyance
deed is then executed between the Executive Engineer, CD-VIII of I & FC
Dept who is dealt with this matter and Actual owner/ legal heir as per Award
No 1991 Dt: 29.08.1967, and same is conveyed to the Revenue Department
(Tahsildar, Kapashera) for release of land only to the Actual owner/ legal heir
according to the share only after verification of the records.

6. The land parcel in Khasra-38 was not acquired in the aforesaid Award No

1991 Dt: 29.08.1967 hence, the same is not in possession of respondent nor

respondent is the land owning agency of said land parcel.

j/“)/\\y\w\w\ 2$

(J. Narender Sagar)
Executive Engineer, CD-I,

Irrigation and Flood Control Department,
Govt. of NCT Delhi.

J. NARENDER SAGAR
Executive Engineer
Civil Division-|
|&FC Deptt., GNCTD
Basaidarapur Office Complex
New Delhi-110027
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